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FT.3AT. 1813(3T).— Treeufd, HIAET & Aq=a 77 % @Ue (3) FRT T& ARRAT T TINT Fd g,
AT I (FA-Araed) 2w, 1961 7 3T Ferre 2 oy, vaegrr Fuforfea e a=rd €,
FIT:-

1. (1) = =T =7 \ferg 979 9 G (FH-3Areed) (AT 67 T=rEEr eree) FEw, 2026 2

(2) 7 T 99T 2
2. AT AL (FH-aaed) e, 1961 #, 5T e= #, “STFhT 719, @T Y drasi=®
faawor daTer” of i F orefiw, Su-ofrd= “@. @rer i arasri=e fEaer e F e -

(i) ‘aTEld, aEdta a S T8 Hearerd’ 7 Fetad Tfafe 14 Fv & A o,
(i) ‘erber Raerer, 72 feesr | "atead gfate 15 & & far s,

(i) ‘ersheT TERT forerTe ufiws, 72 fooett & "efara groer & "efara wtaf® 18 1 «ra R sro;
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(iv) wfafe 23 F wama Feafofaa wfafe sq: wnfua i srof, st -

24, T 3T T af e (SruwEtam) )

et 1g
ezt

A

[T, &. 1/21/12/2025-5F ]

CABINET SECRETARIAT
NOTIFICATION
New Delhi, the 8th April, 2026
S.0. 1813(E).— In exercise of the powers conferred by clause (3) of article 77 of the Constitution, the President

hereby makes the following rules further to amend the Government of India (Allocation of Business) Rules, 1961,
namely: -

1.

(1) These rules may be called the Government of India (Allocation of Business) (Three Hundred and Eighty-
fifth Amendment) Rules, 2026.

(2) They shall come into force at once.

In the Government of India (Allocation of Business) Rules, 1961, in THE SECOND SCHEDULE, under the
heading “MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (UPBHOKTA
MAMLE, KHADYA AUR SARVAJANIK VITARAN MANTRALAYA)”, under the sub-heading “B.
DEPARTMENT OF FOOD AND PUBLIC DISTRIBUTION (KHADYA AUR SARVAJANIK VITARAN
VIBHAG)”,-

(i)  entry 14 relating to ‘Directorate of Vanaspati, Vegetable Oils and Fats.” shall be omitted;
(i)  entry 15 relating to ‘Directorate of Sugar, New Delhi.” shall be omitted;

(iii)  entry 18 relating to ‘Matters relating to the Development Council of Sugar Industry, New Delhi.’ shall
be omitted; and

(iv) after entry 23, the following entry shall be inserted, namely: -

“24. Directorate of Sugar and Vegetable Oils (DSVO).”.

Droupadi Murmu
President

[F. No. 1/21/12/2025-Cab.]
SATENDRA SINGH, Addl. Secy.
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